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Phone No. 020-25811694
Fax No. 020-25811701

e-mail: rooune@mPcb.oov.an

visit us : www.mPcb.qov.tn

Jog Centre, 3'd Floor,

Wakdewadi,
Old-Pune Mumbai

Pune- 411003

MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE - PUNE

ffi
""-. h,!If*."o,p6r6.

MPCB/ROP/PR/ 2509030001 Date r 03/09/2025

To
The Chief Officer,
Chakan Municipal Council,
Tal. Khed, Dist. Pune.

Sub: Prosecution Notice under the provisions of the Water

(Prevention and Control of Pollution) Aci, 1974

Ref: 1. Proposed Directions issued by the Board vide no MPCB/ROP/

PD 12407 1 1 0003. Dtd. 1 1 I 7 12024

2. Apolication filed before Hon'ble NGT vide OA No 129/2024

(WZ) learlier leiter petition no. 46/2024] lANo- 4212025

3. Proposed Directions issued by the Board vide no. MPCB/ROP/

2508 1 90003, Drd. 1'9t812025

4. Legal Action Proposal submitted SRO Pune-ll vide legalaction

number IVIPCB-LEGAL-ACTIoN-070722009 & 1 30825069

5. Approval received from the Board's authority of legal action

Proposal vide MPCB-LEGAL-ACTION-070722009 & Office Note

MPCB-ON-3737 on 01/09/2025

WHEREAS, it is obligatory on your part to obtain Consent to Esiablish and consent

to Operate from the Maharashtra Pollutiofi Control Board under the provisions of the Water

(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of

Pollution) Act, 1981 & Authorization under the provisions of the Hazardous and Other

Wastes (Management and Trans-boundary Movement) Rules, 20'16 It is also obligatory

on your part to provide adequate pollution control systems.

AND WHEREAS, it is obligatory on your part to provide, operate and maintain an

adequate and suitable Sewage Treatment Plant to treat the sewage generated in your

jurisdiction and comply with the standards prescribed by the State / Central Pollution

Control Board.

AND WHEREAS, the officials of the Board at Sub Regional Office Pune-ll

submitted the legal action proposal vide reference (4) above and therein reported that,

(1) The Municipal Solid Waste (mixed) generated found openly dumped into non-

operationalquarry area atvillage Kharabwadi, Tal Khed, Dist Pune' therefore you

have not developed ihe mechanism for collection' segregation, treatment

/processing facility and scientific disposal of municipalsolid waste generated from

vour councll area.
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(2) You have not yet provided Sewage Treatment plant to treat the entire Sewage
generated (Approx Sewage Quantity -4.0 MLD) from youl local body.

(3) You have discharging untreated sewage into the l\4utkewadi Nalla, which further
meets to the River Bhama.

(4) You have not applied / obtained Consent to Establish for your proposed Sewage
Treatment Plant. -

(5) You have not applied / obtained MSW authorization from Board.

AND WHEREAS, in view of the above, it has been observed that you have failed
to comply with the provisions under the Water (Preventlon and Control of pollution) Act,
1974 and fdiled to obtain consent to establish / operate from the Maharashtra pollution
Control Board and thereby discharging untreated effluent into the environment/into the
nearby nalla, which meets to River Bhama and thereby causing water pollution into the
environment affecting health of citizens.

AND WHEREAS, you are hereby ca ed upon tg show cause as to why prosecution
shall not be lodged against your Municipal Councll and persons Who are responsible fof day
to day affairs of the lvlunicipal Council under the provisions of the Water (prevenijon and
Control of Pollution) Aci, '1974.

Your reply to the said prosecution notice shall reach this office within a period of 10
days from the date of receipt of this notice, failing which, appropriate legal action shall be
iniliated against your Municipal Council and the persons who are responsible for day to day
affairs of the Municipal Corporation/lvlunicipal Council without giving you further opportunity,
which maV please be noted.

This notice issued with the approval of competent authority ofthe Board

For and on behalf of
lvlaharashtra Pollution Control Board

Regional Officer,
M. P. C. Board Pune

Copy submitted for favor of information to:-
1.The l\4ember Secretary, l\4PCB, [4umbai.

Copy to:-
1. Joini Director (APC). MPCB, N4umbai.

2. Law Officer (P & L Div), MPCB, Mumbai.

Copy for information and necessary follow up action.
- Sub Regional Officer, lvlPCB, Pune-ll
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